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Shri Titus %anjamln,
3/0 Shri Benjamin azngh,
r/o Kel, Ashram Road,
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Nare la, "Delhil veee,, JAppLlicant,

By Advocate Shri Bisaria,

Ve rsus

Director of Bducaztion,
Govt, of NCT,

0ld Secretariat, . o
Delhi : e eeseseRespondenty

By Advocate Shri Vijay Pardita .

In this application, Shri Titus
Senjamin, Retired Teacher, I.L. Govt, Boys Senior
Secgndary Schaai, “are la, Delhi has prayed for
settlement of all retirement ben2fis slong

with 18% interest till the date of payment.

24 The applicant states that he retired on

i

582,94 but his retirement dues have not yet besn
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3. T have heard Shri Bisardafor the applicant
and Shri Vvijay Pandita for the respondents,
4, It appears that insplte of saveral

opportunities being given to the respondents, they
nave not filed their reply,
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aot bean paid the retirzment dues, Under Lhe
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circumstances, this spplicetion s disposed of with
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a dirvection to pay the applicant all the retirsment
benefits which are admissible to hiam within a
period of six weeks from the date af‘r@cei@t of a
copy of this judgment, The resocondents will also oay
interest to the applicant 3t the rate af 10% p.a,
from the dat® of his retirement, to the date of
ocayment in respect of admissible retiral benefits,
subject to the applicant himself having submitted
his pension form duly filled in and fulfilled all
other required formalities as prescribed under
rules within timed Tn case, the retiral benefits
are not naid to the anolicant within the Qrescr{beﬁ
date, the respondents are further called upon to
cay interest at the consolidated sum at the rate

of 15% pJa, from the date as prescribed above
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till the date of actual payment No costs/
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